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GOVERWMENT OF INDIA
WINISTHY OF F INANCE
(DEPARTIME T OF KEVENJE)
NEW DELH L3 DATED THE la—?k April, 1985,

NOTIF ICAT Ian
: ( iy NC'DW-TA)O :

no. &/ 8% (F. No.197’194/78-nwt) In exsrciss of the pousrs
conferred by sub-clause (iv) of clause (23C) of Section 10 of
tha Income-tax Aot, 1961 (43 of 1961), %the Central Government
heraeby notifies "Jamsetji Tata Trust® for the purpose of the
said section for the pariod cnuered by the assBSSment years
1984-~85 and 1985~86, ;
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( R, K. TEWAR I

UNDER SECRETARY TD THE GOVERNMENT OF INDIA
To

The Managars,.. .

Government of India Press,

f.ing figad, Mayapuri Industrlal ﬂrea,
(Near, Ralourl GardanA.Nau Delhi.

!
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Cop¥ toi-
he Trustee, Jamsat31 Tata Trust, Bombay House, Homi HMady
Street, Bombay-400023.

2. The Caommissioner of Income-tax, Bombay CltvaU, Bombay , uxth
raf.to his letter No,B8C. 289(41)/78-79, dated 9.4,84,

3, All Cammissioners of Incoms-tax.

4. Directors of Ins,(IT)/(i&S)/(P&PR)/(Inv.}, Neu Delhi,

5, Director of 0&M Services \Income—tax), 1st Floor, Aluan-a~
Ghalib, Mata Sundri Lane, New Delhi (5 capies),

6, All Officers & Sections of I.T. U1ng of C B.D.T«, New Delhi,
7. Comptroller & Auditor General of India, New Delhi(zu coples;
8. Bulletin Section of Dte. of Ins, (fb&PIS, Naw Delhi(b copies
Y, Directar of Trainin 0.9, Naulonal Academy of Direct Taxes,
Staff College, Nagpur 5 coples).

10, Shri P.K.Kartha, Jt. Secy., Ministry of Law, Justice and

Campany Affairs (Departmant of Lngal AFfairs), New Delhi.
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